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MADHYA PRADESH ACT
No. 3 or 2017 _ :
THE MADHYA PRADESH NAGARPALIK VIDHI (TRITIYA SANSHODHAN)
ADHINIYAM, 2016.

[Received the assent of the Governor on the 8th January, 2017; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)’’, dated the 11th January, 2017.]

~ An Act further to amend the Madhya Pradesh Municipal Corporation Act, 1956 and the Madhya
Pradesh Municipalities Act, 1961.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-seventh year of the Republic
of India as follows :(— ,

1. This Act may be called the Madhya Pradesh Nagarpalik Vidhi (Tritiya Sanshodhan)

Adhiniyam, 2016.

PART 1

AMENDMENT TO THE MADHYA PRADESH MUNICIPAL CORPORATION ACT, 1956
(No. 23 oF 1956) .

2. In Section 10 of the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956),
in sub-section (4), for full stop, the colon shall be substituted and thereafter the following proviso
shall be inserted, namely:—

“Providéd that the process of inclusion or exclusion of area or reformation of wards
inevitably by completed before six months of completion of tenure of any
Municipal Corporation otherwise the State Election Commission shall start
electoral process on the basis of preset and prevailing delimitation:

Provided further that inclusion or exclusion of such area or reformation of wards shall
apply for upcoming election process.”.

PART II

AMENDMENT TO THE MADHYA PRADESH MUNICIPALITIES ACT, 1961
(No. 37 oF 1961)

3. In Section 29 of the Madhya Pradesh Municipalities Act, 1961 (No. 37 of 1961), in sub-
section (4), for full stop, the colon shall be substituted and thereafter the following proviso shall
be inserted, namely:— '

“Provided that the process of inclusion or exclusion of area or reformation of wards
inevitably be completed before six months of completion of tenure of any
Municipal Council otherwise the State Election Commission shall start electoral
process on the basis of preset and prevailing delimitation:

Provided further that inclusion or exclusion of such area or reformation of wards shall
apply for upcoming election process.”. :

Short title.

Amendment to
the Madhya
Pradesh Act No.
23 of 1956.

Amendment to
the Madhya
Pradesh Act
No. 37 of 1961.
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